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lCENTRAi AOIII iN iSTRATIVE TRi SUNAL
PRlNCiPAL BENCH

RA 19+/2004
MA 1557i2004
MA 1558/2004
aA 2232t2003

l.iew Deihi, this the 1Oii day of December, 2004

Hon'bie Mr. Shanker Raju, Member (J)
Hon'bie Mr. S. K. Malhotra, Member (A;

Kanharya :aiAganaai.
Sio Late Shri Ram Prasacl Agarwai,
Cio Sh:'i S.S. Agannal. C-7i10, ModelTorlrn lil.
Delni- 110 009.
Retired as UDC, Asstt. Garrison Engineer, E/M ii,
Agra Cantt.

(3y Advocate Shri C.B. Piita!)

Versus
':. union of india inrougn ine Secretary to rne

Government of india,
l,trinistry of Defence, New Deihi.

2. Tne Engineer-in-Chief, E-in-C's Branch.
Aimy Headquaiiers, Kasilmere House.
tiew Delhi- 110 011.

3. Tne Cnief ingineer.
HQ Centrai Cornmand, Lucknow.

4. Tne Commander Worxs Engineer (AF)
Mahai'ajpui' District, Gwaiior.

5. Tne Garison Engineer (AF), Kheria,
Agi'a - 282 AA8.

A. The Garrison Engineer (AF)
fVlaharajpur District. Grnalior.

7. A.ssti. Accounrs Ofr.rcer (Armyt
Agra Cantt.

(3y Advocaie Shri t.N. Singn. proxy for Shri F..V. Sinhat

.Appiicant

..Respondents

oRDER{ORAL}
"l;trougn tnls RA 194,'2004, applicant seexs corection of cate rn tne order

of Aiianapac Sencn of tnls Triouna! from "2.8.1985" to '2-5.'1988" anci states tnar

!l :ne right of nis prayer. lne benefit of fixation wouid be accorcied to nirn as

prayed in tne OA whicn nas been arlovrrcci Dy the Tribunar. acco!'ding to the

a:rpiicarrt.
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2. On lne otner harrc tnis nas been venernetuiy opposed by tne iearned

ccunsei ior the respondents compiaining :hat apa* fronn the iactuaitypograpnicai

errrr. no otrer correction can be made. An error appareni on tne face of lhe

record .' vrtrich does not require any iong process to cietermine it cart De

ccrrected. fuioreover it is staled tnat whalever has been prayed. if t'ct a:ioued is

eee*eci ro 3e :'eiected in tne light of estaoltshed :8w of Apex Coutt.

3. We nave careruliy considered the rivai contentions cf tne paries it is tt'ite

iaw tnat an er!'or appar'ent on tne face of recorc shourd ce sucn wiricn vuouid

slrir:e llre auino!';ty on mere iooking and it does not require itl! ;r)tlg orawl)

o!"ocess to ascenain it. Tre scooe ana annbit of the review is defined uncier

Section 22i3i(n of Administrative Tribuna:s Act 1985. We find tna: tne:e is arr

errai !n so fa:' as tne dale of the orde:' of lre T:'ibunai of Atlahaoad 3encn. wttich

is 2.5.198E as reflected !n oara 7 of tne order. but whiie granting rerief, rt nas

been obselved as 2.9.1985. F.egistry is oirecred to substitute this dale from

2.8.1985 to 2.5.1988.

4. ln so far' as the otner groultd tnat tne benefit may be accordecj to the

appiicant as tne CA raas aiiovrrcd, cannot be countenanced as \ue co not ftttd l:a:

i:re OA was a:lorlrcd. tt v\ms rainer ailovyed witn conspectus of whatever prayei'

ras aeen made anc if !-est of ine Drayers are not aiiovved inese are deemeo io 3e

:'ejecrec. Moreover this !s not tne scope of tne review appiication. !i is

accorcingty disooseci of.

5. L{A 1558/20M is also accordingiy cisposed of.

6. Time to comply with the directions is extended till 1Sin February, 2005 and

accordingiy me MA 1557i2004 is aiso ciisposed of.

l

/c il aihotra)

gW
(Shanxer Raju)
Membei'1j:

igkki
Membei'(Al




